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SIXTH REPORT OF THE PUBLIC
ACCOUNTS COMMITTEE (1977-18)

SHRIMATI SUSHILA SHANKAR
ADIVAREKAR (Maharashtra): Sir,
I beg to lay on the Table a copy of
the Sixth Report of the Public Ac-
counts Committee or paragraph rela-
ting to Other Direct Taxes including
in Chapter 1V of the Report of the
Comptroller and Auditor General of
India for the year 1974-75, Union Gov-
ernment (Civil) Revenue Receipts
Volum.e I1, Direct Taxes.

148

CALLING ATTENTION TO A MAT.
TER OF URGENT PUBLIC IMPOR-
TANCE

Reported influx of a large number of

refugees from Bangladesh to various

States in Eastern India and the sitwa-
tion arising therefrom

SHRI KALYAN ROY (West Ben-
gal): Sir, I beg fo call the attention
of the Minister of External Affairs te
the reported influx of a large number
of refugees from Bangladesh te
varioug States in Eastern India and
the situation arising therefrom.

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI S. KUNDU): Mr. De-
puty Chairman, Sir, since Mr. Vaj-
payee is out of town, may I lave
your fpermission to read the state-
ment?

Sir, the Government of India have
seen newspaper reports stating that
recently there has been a large scale
influx of Bangladeshi nationals inte
India. These reports do not appear
to be based on facts and are generaliy
exaggerated.

Ever since Partition, there has been
some migration of the erstwhile Pak-
istani and later Bangladeshi nationals
into the neighbouring states of India
Historically also there have heen
movements of population, particularly
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of people belonging to the same ethnic
group living in this area.

As the House is aware, there was
a large scale influx of refugees into
India during the liberation war in
Bangladesh. Most of these refugees
returned to their country after Bang-
ladesh emerged as a sovereign nation-
al entity. Since then, Bangladeshi
nationals who have been crossing over
to India are either those who come
with valid documents or those who
enter illegally. Those who enter or
stay in India illegally are not, there.
fore, treated as refugees.

The Indo-Bangladesh border is
more than 4,000 kms.,, long running
through difficult terrains at a number
of places. Despite the arrangement
made by the Government for preven-
ting infiltration it is impossible to
put every stretch of this long border
under surveillance and intercept ¢ach
and every infiltrator. Moreover, a
number of Bangladeshi nationals who

come to India with valid travel
documents do not return to their
country and stay here illegally. It is

difficult to trace these illegal migrants
because, among others, of their ccm-
mon ethnic origin. It is, therefore,
extremely difficult to know the exact
number of persons who have entered
or are staying in India illegally. How-
ever, according to the statistics avail-
able with the Government obtained
through Cenfral and Stfate agencies,
there is no evidence of any large scale
influx recently of Bangladeshi natio-
nals into India. The total number of
Bangladeshi nationals who were inter-
cepted and asked to go back grom
January to October this year was 7,014,
This figure is approximately the same
as for the corresponding period of
1976 and significantly lower than the
figures for 1974 and 1975,

Whereas most of the migrants to
the adjoining states of West Bengal
and Tripura belong to the minority
communities in Bangladesh, in the
migration to Assam and Meghalaya
Muslims but number others. In 1977
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so far Muslim migrants to Assam out-
number others by 4 to 1.

These figures have their Limitations
in that they do not take inte ac-
count those who enter or stay in Iadia
undetected. However, for want of
more adequate information, we have
no alternative but to rely on these
figures as an Indication of the irend
of the migration of Bangladeshi na-
tionals into India.

The factors responsible for migra-
tion are varied. Historical contacts
between people along the border, and
particularly ethnic similarity, has all
along been an important factor. De-
velopments inside Bangladesh having
the effect of generating or accentuat-
ing sense of insecurity of particular
sections of the population in Bangla-
desh, economic distress, activities of
persons who make it their business
lure people out of the country etec., are
some of the causes of such migration.
Factors such as sowing and harvest-
ing of crops, attraction of trade and
commerce and prospect of employ-
ment sometimes account for fluctua-
tions in the figures of migration.

It is basically the responsibility ef
the Bangladesh Government to preveat
migration outside their country. The
Government of India, however, have
on a number of occasions and af dif-
ferent levels sought to impress apom
them that it is primarily their Juiy
to check or arrest the flow of migra-
tion to India.

The Government of India on their
parf are maintaining strict vigilance
along the border. Field units of cen-
tral agencies and the State Govern-
ments concerned have been requested
that they should, in addition to tkeir
regular periodic reports, inform the
Governmeni of India urgently when.
ever they come across any specifie
case of a substantial increase in the
number of migrants.

Before concluding, it is important to
underline that any attempt to tread
illegal entrants as refugees and to exa-
ggerate this problem can have serieus
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implications for Indo-Bangladesh
relations and for maintaining har-
mony and peace in the two countries.
This can hasten the process which
we all intend to arrest. I would,
therefore, like to urge Hon'ble mem-
bers to observe restraint on this
matter and to try to appreciate the
problem in its proper perspective.

SHRI KALYAN ROY: The word
‘refugees’ used here is an archiac
word. Unfortunately, there is no sub-
stitute for this particular word. There
are two kinds of refugees. One is
the political refugees who have heen
sent to this country at the point of the
bayonet. The other kind is the vefu-
gees who unfortunately belong to the
minority community. There are a
large number of Hindus. Of course,
one should observe the utmost res-
traint. But I am forced to say
that the policy of the present
Government is  utterly inhuman,
an attitude which is utterly re-
pulsive, shocking, disgusting, a sur-
render to the rmilifary junta and a
clear violation of certain basic prin-
ciples and norms which should govern
the relations between civilised Gov-
ernments. What is happening? Thou-
sands of honourable patriots, demo-
crats, liberals, brave men and women
have fought for the liberation of
Bangladesh. For the first time, they
established a secular and democratic
State. For the first time, Hindus and
other minority communities went back
to their homes without fear of
being assualted. But all the things
have changed after the military
junta took over power and proclaimed
it as an Islamic Republic, perhaps
under the dictates of Saudj Arabia and
the C.I.LA. Succesive military Govern-
ments and the present military junta,
which never faced an election, which
is utterly undemocratic and unrepre-
sentative, have unleashed a reign of
terror against all those who defy
them or refuse to surrender to them.
Where could they go? Where they
could escape? There is no alternative.
Either they have to remain in Bangla-
desh, rot in the military dungeons
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and face death and execution or es-
cape. The Indira Gandhi Governmeut
might have committed all sorts of cri-
mes, I agree. But they did not com-
mit )this crime of forcibly handing .
over these people in chains to the
fascist junta which is ruling Dacca
today. Sir, this Government is shame-
lessly ignoring all fundamental pria-
ciples and interests of justice and
honour in handing over these people
to the military Government. This bas
come in the papers.

Thousands have been handed over
to the Bangladesh Rifles or otherwise
forced to surrender. Those political
refugees are being harassed, infimi-
dated and even subjected to cruelties
by the Indian B.S.F. in Meghalaya
and elsewhere. Supplies of not only
food and medicines, but even drinking
water have been stopped, evidently t{o
force them to go back to Bangladesh.
There have been instances of the
camps in which they live being sur-
rounded by the B.S.F. and the refugees
are also reported to have been
arrested. This is a Resolution passed
by the National Council of the Com-
munist Party of India and this has
been sent to the Government of India
also. I would like to know how mary
political refugees came to India in
the last two years, particularly after
the Janata Party came to power. Is
it not a fact that 50 M.Ps belonging to
the Janata Party, belonging to the
C.P.I, the CP.I(M) and all other par-
ties, wrote to the Prime Minister not to
forcibly send back these people to
Bangladesh? 'Thousand people have
been sent back. Out of them, 160 peo-
ple have been executed so far. Gal-
lant people like Nikhil, Biswajeet
Nandy, Momin and Sayum who have
been forced to go back to Bangladesh
at the point of the Indian bayonets
have been executed and more are
awaiting execution. The Prime Minis-
ter admitted cynically ‘ I cannot keep
them in camps’. This has come in
the ‘Hindu’, on the 19th June, 1977.
The second part of it is unfortunately
the minority community. Even the
Hon. Minister of External Affairs and
admitted it in the Lok Sabha on the
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17th June, 1977. But he could not
give the figures. He gave reasons like
big border, complicated border, so
many Kms. and so on. It is a shame
on the Government not to have given
the figures, correct figures. I am not
raising the issue of communalism hecze.
We have to protect the minorities
whether in Varanasi or in Kanpur.
Similarly, minorities in Dacca, Noa-
khali, Rangpur, Rajshahi and other
places have to be protected. I do not
1 mean arousing
international and national opinion t¢
protect these people so that they can
lead a decent and honourable life. I
am quoting some of the bourgeois
papers. The ‘Economic Times’ of 17th
September has given the headline:
Fresh flow of migrants: The official
total is 250 but there is a widespread
rumour that these migrants are avoid.
ing approved checkposts for fear of
detection. The Statesman, Calcutta,
of 25th September, stated: 50,000 mig-
rants have come from Bangladesh to
Tripura, to Meghalaya, to West Ben-
gal and to other places. And all this
must have little bit shaken the con.
science of Mr. Desai. He himself rot
ted in jail a few months back.

THE PRIME MINISTER (SHRI
MORARJI R. DESAI): 1 did not rot.

SHRI KALYAN ROY; Well, you
wvere kept well.

Now, Sir, he had written a letter. 1
appreciate that the Prime Minister of
India hags written a letter to the .nili-
tary fascist leader. Mr. Zia-ur-Rahman.
What is the text of the letter? Why
is it kept a secret? What is the mys-
tery of the letter? Is it not in viola-
tion of the basic international laws?
Why is it not being placed on the
Table of the House?

¥

I

MR. DEPUTY CHAIRMAN: Please
be brief.

SHRI KALYAN ROY: Why has it
not been placed on the Table of the
House? I would like to know how
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many of these political refugees have
been sent back, how many have been

executed after they have been sent
back and how many have been denied

political asylum which is the basie
right of any country being observed

all over the world?

MR. DEPUTY CHAIRMAN: Please
conclude.

SHRI KALYAN ROY: I am finish-
ing. Mr. Vajpayee has stated, whea
he read in this House a statement on
Farakka Barrage only on 14th
November, that:

“One should also remember that
India is a nation which by its traw
dition and the principles that it has
upheld both nationally and inter-
nationally is committed to policies
of co-operation and friendly rela-
tiong with other nations. This Go-
vernment has recognised that for
the gake of our own development
and the effectiveness of our foreign
policy, the crucial test is whether or
not we could make thig subcon-
tinent free of friction.” s

My submission to the Prime Minister
and to the State Minister of External
Affairs is: Are these aims going to
be achieved or they are going to be
defeated? The exactly opposite
things are going to happen. The
relation is going to deteriorate how-
ever bold the attempt may be on the
part of the Government. The atten-
tion will be accentuated. India can-
not shut its eyes—I say it with all
force at my command, with all em-
phasis—to the butchery of secular and
democratic rights in Bangladesh and
elsewhere in the world. We cannot
shut our eyes as to what is happen-
ing in Rhodesia, what is happening ia
South Africa or in Latin America.
Sir, the appeasement of the military
Junta regime, which is the policy
being pursued by the present Govern-
ment, would strengthep dictatorship
elsewhere, ag it will have serious re-
percussions in this country. So,
before it is too late, I would like Mr.
Desai to stop this forcible eviction of
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" political refugees, democratic liberals
'of Bangladesh who are being sent
back to their country at the point of
the BSF bayonet and to protect the
refugees who are coming here.

MR. DEPUTY CHAIRMAN: Please
tesume. You have made a speech.

SHRI KALYAN ROY: How many
refugees have been sent back, how
many political ...

MR. DEPUTY CHAIRMAN: Please
do not repeat. Please resume.

SHRI MORARJI R. DESAI: I
would like to reply to his gquestion
‘because he has referred to me often
in what he has said. I am not sur-
prised at what the hon. Member says
after my experience of him in this
House for some time now, but I cer-
tainly cannot appreciate his Condemn_
ing any negibhouring Government in
general terms, that it js a junta go-
vernment or it is this or that. It is
not the policy of this Government to
interfere in the internal affairs of any
country. Therefore, if Bangladesh
has its own Government, it is not my
businesg to cal] them this or that, as
1 do not call others. I do not know
when my hon. friend acquired so
much love for democracy. How does
he believe in democracy? He is the
greatest enemy of democracy and he
talks of democracy for Bangladesh.

SHRI KALYAN ROY:
protest.

I strongly

SHRI MORARJI R. DESAI: You
may protest or do anything you like.

SHRI KALYAN ROY: The Prime
Minister is defending a military junta.
I do not knew why.

SHRI MORARJI R. DESAI: It may
be a military rule, it may be any-
thing. I am not here to justify the
regime either there or in Russia or in
Poland or in Pakistan or anywhere
else. I cannot interfere in the
affairs of any country, whatever
may be  the rule there. I will
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recognise the Government, whichever
is there, and iry to have friendly re-
lation with them (interruptions). My
hon. friend hag hig own political
angles, that is why he is talking like
that. I am not going to condemn the
Government according to his wishes.
or according to his line of thinking.
I must make that very clear to
him. Then he charged us that we
pushed off 1,000 people. We have not
pushed out even one man. Let him
understand that. Those who were
there, they went there themselves.
We have not done anything. What
we did was, we prevented people who
had come here for attacking Bangla-
desh from within our borders. How
can I allow that? Thig is what I had
to stop and this is what my hon’ble
friend wants. If he wants that here,
I will take action against him also if
that happens. I cannot allow that to
happen. No country can be attacked

from this country. This must be
understood.

(Interruptions)
SHRI KALYAN ROY: Mr.

Morarji, are you alleging that Mrs.
Gandhi was sending troops?

MR. DEPUTY CHAIRMAN: Mr.
Kalyan Roy, please resume your seat.
Don’t interrupt.

SHRI MORARJI R. DESAI: T am not
saying that at all. But I see, that my
hon’ble friend is not given to truth at
all. He has cited the case of Biswajit
Nandi who was executed there. He went
away in the time of Mrs. Indira
Gandhi and not now, which he for-
gets. And if they were arrested for
their activities in Bangladesh, how
am I responsible for that? I have
enquired into it myself. I am con-
stantly in touch with this and I have
great sympathy for all my friends
there. I have more sympathies than
he can have. He has only political
thinking. 1 have more human values
and thig is what I am trying to fight
for and this is what I am trying to
assist. I gnly hope he does not come
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in the way of our doing the right
thing. That is alj I request him to do.

- SHRI KALYAN ROY: Why did he
address a letter? What letter did he
send?

R. DESAIL: 1
It is not for him.

SHRI MORARJI
wrote him a letter.

SHRI KALYAN ROY: Place it in
Parliament.

SHRI MORARJI R. DESAI: I will
not even disclose it to Parliament,

SHRBI S. W. DHABE (Mahara-
shira): The question raised is very
important. A large number of MPs
hed. issued a statement on 6th August,
showing their concern about the situa-
tion on the East Bengal-India border.
Two things are very important.
There was a news item on the 25th
September, 1977, in the Statesman,
Calcutta, which said:

“About 50,000 peaople, belonging
to minority communities in Bangla-
desh crossed over into West Bengal,
Assam and Tripura during the past
three months, g3 spokesman of the
Nikhil Banga Nagarik Sangha said
in Calcutta on Thursday.

Minority communities were find-
ing it increasingly difficult to stay
- in Bangladesh, especially after the
imposition of martial law, he
added. Those who had crossed over
alleged that, in recent months,
looting and other atrocities, re-
portedly in connivance with the
police, were committed. The
Sangha called upon the people here
to observe ‘“‘aradhan” (no cooking)
on Sunday in protest against these
incidents in Bangladesh.

The Sangha proposes to start a
campaign against the ‘brutal’ violes
-tion of human rights in Bangladesh.

It also wants to bring this issue
into international focus.” *
1 entirely agree with the Prime

Minister that it is not possible for us
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to interfere in the internal affairs of
the Bangladesh Government, with
whom we want to maintain cordial
relations. It is a very good proposi-
tion, But in addition to that, histori-
cally we have got problems of re-
fugees in India. The minorities feel
insecure and many have come from
this part and from Rajasthan border
also. When this question was pul to
the Prime Minister, it has been re-
ported that he made a statement on
26th August at Jaipur which has been
quoted as under in the Patriot:

1977 ]

“Prime Minister Morarji Desai
has assured Rajasthan Chief Minis~
ter Bhairon Singh Shekhawat that
an early decision would be taken
on the question of granting citizen-
ship rights to East and West Pakis-
tani refugees who have come to
Rajasthan”.

So I would like the Minister to ans-
wer two things: how many refugees
have come in the last three months?
And whether from the humanitarian
point of view, there can be a rehabili-
tation programme, as was conducted
in the Andaman Nicobar and other
areas. And can we rehabilitate them
and put them 1lrack to life? And if
they desire to have the citizenship
right to India, in view of the state-
ment by the Prime Minister dategd the
26th August 1977, may I know whe-
ther they have applied their mind to
this human problem? We are reha-
bilitating other refugees. They were
part of India earlier. May I know
whether the Government would con-
sider this aspect? I think rightly the
Prime Minister has put his finger on
it. Will he give citizenship rights to
these people? Whether a rehabilita-
tion programme will be conducted? I
would like to join with Mr. Kalyan
Roy. It is because of their associa-
tion with Sheikh Mujibur Rahman in
the 1liberation of Bangladesh that
these patriots who were with him
were pushed back. The programme
is not only to push them back but
also to execute them. That is the
programme of atrocities which ig be-
ing committed. Maybe, we are mot
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concerned with them in that sense.
When so many people have been
harassed, spread out in all parts of the
world, when it is a question of viola-
tion of human rights, particularly of
the minority people with whom we
have so much association, then even
in the interest of Bangladesh they
must understand the stand of India
in this respect. Therefore, I would
like to know from the Minister how
many refugees have crossed into India
during the last three months. Second-
ly, what is their programme of reha-
bilitation and the policy about giving
them citizenship rightg if utter viola-
tion of human rights is taking place

on the Bangladesh borders?

SHRI S. KUNDU: The hon'ble
Member has sided with the hon’ble
Member, Shri Kalyan Roy....

SHRI N. G. RANGA (Andhra
Pradesh): That is the end of it.
AVhat about the earlier points?

.SHRI S. KUNDU: Largely the
reply which the Prime Minister has
given applies to his question.

He raised the question of “humani-
tarian grounds”. He says that this
Government should deal with this
problem on humanitarian grounds. I
can assure the hon’ble Member
that this Government is very much
concerned and his dealing with
this problem with utmost care, sympa-

thy and on humanitarian grounds.
‘I would again request  the
hon’ble Member not to confuse

‘these illegal entrants with political
refugees. The Calling Attention Mo-
tion was about the illegal exodus and
50 on. Therefore, when these two
questions get mixed up it gives a
completely different impression.
(Interruptions)

SHRI S. W. DHABE: 1t includes
both illegal ang political entrants. It
is a general question which we have
asked.

SHRI S. KUNDU: We have said
;in the statement how people come
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and how they enter from one coun-
try into another country illegally. As
we do not like that they should enter
this country illegally, so other Go-
vernments also do not want some of
our citizens to enter Bangladesh ille-
gally. So this is mainly the question
today.

I60

About illegal entrants’ exodus, as
I said in the statemnt, there has not
been any increase in the rate of flow
of illegal entrants either during the
last ohe year or during the last few
months also. During these last three
months on which the hon. member
has specifically put the question, the
number of illegal entranis who were
intercepted and asked to go back is
roughly about 2,132. Ang they have
gone back. . L

SHRI S. W. DHABE: The ques-
tion was about all refugees, We
wanted to know the position of all the
refugees.

SHRI N. G. RANGA: 1[It is a very
important question What about those
refugees who have come here not
illegally, but legally? Is there any
scheme of rehabilitation? Whether
citizenship would be given fo them ie
course of time? These were the gques-
tiong that were put.

SHRI HARSH DEO MALAVIYA
(Uttar Pradesh): I will agree with
the hon’ble Minister that this ques-
tion was also concerning the refugees
who are coming because of other rea-
sons, minorities etc., and also for
politica] reasons. Now, Sir, 1 entire-
ly endorse the sentiments expressed/
by the respected Prime Minister that
we should do nothing which may
spoil our relations with the neigh-
bouring country. But facts have to
be faced and there are certain facts
which, with your permission, I would
fike to plce before the House.
Firstly, Sir, T will give you the condi-
tion in Bangladesh. According to the
World Bank Report, in 1976-77 the
total revenue of Bangladesh was
9,823 million takas, overall deficit wag

—§
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9260 million takas, and the total
foreign aid from the World Bank, the
USA and others is 9,153 milljon takas,
which shows the uttar miserable con-
dition of the economy of that coun-
try. There is poverty, there is hun-
ger and, apart from that, another
aspect ijs the military Government
there. Out hon. Prime Minister does
not want it to be called a junta. Well,
it is a military Government. Today
they have got ANSAR, a para-mili-
tary force of 2% lakhs, Bangladesh
Rifles with 15,000 men and Chinese-
trained guerilla type of people, being
trained with the approval of the
Bangladesh Government running into
28,000. Then there is a special squad
being created by the Zia Government
from Al Badr, that group which killed
intellectuals and others after Mujib
was thrown out. So, Sir, this is the
condition. Now what is happening is
that Zia is trying to win over a sea-
tion of the upper classes. The salaries
of Professors in the Daceca University
have been raised from 3,000 takas to
5,000 takas, but the people remain
pOOT. Then there is whipping
up of communalism, Let us
face facts, The Prime Minister has
not chosen to reveal what he wrote
to General Zia. But the papers say
that he made an appeal, but they
are relying still on the old communal
appeal and they are working in close
liaison with the Saudi Arabian Gov-
ernment and with the Government of
Pakistan only to embarrass India.
Now India has two dictators on two
sides and the object of certain people
is to embarrass us. Therefore, these
facts have got to he taken into consi-
deration. Even a respectable paper
like the Hindustan Standard of Cal-
cutta gave some figures. I am sur-
prised to see that the hon. Minister
does not have the figures but this
paper says that according to the Gov-
ernment of Tripura, 20,000 imigrants
have come to India. That is the
figure here. What is more sorrow-
ful ig that questions are not being
answered.

Now I will come to political re-
fugees. Here I have got a bulletin
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issued by the Bharat Bangla Maitri
Sanjog Samiti in Calcutta. They
have given copy of a letter addressed
to our Prime Minister' by a prisoner in
the Dacca jail, dated 7-11-1277. 1
hope the Prime Miunister received the
letter. I am not going to read the
whole letter. They clearly give the
names of persons who have been
killed, people who were sent away
from India and Kkilled. They are, Md.
Sayed, Alam, Nanik Saha, Babul, If-
tekhar Ahmed, Abdul Majid, Naren-
dra, Sisir Dutta, Sisir Sangma, Rahul
Kaddus, Mirdul Dutta, Kaisor and 50
others. They have been killed, ac-
cording to this Iletter, (Time bell
rings) Iam finishing, Sir. Now I would
like to know whether the Chinese
are training certain elements in
Bangladesh to embarrass India. That
is one guestion. Then, our hon.
Prime Minister met Mr. Zia-ur-Rah-
man, the Bangladesh dictator, in Lon--
don. Was there any talk with him in
London about the question of refu-
gees coming to India? And is it a
fact that Mr. Zia made it a condition,
in a kind of round about way, that
if you give a proper settlement on
Farakka then they would try to help
fight communalism in Bangladesh?

That is why he extracted from us
much more than what the people of
West Bengal want. From the Farakka
Barrage they have got more conces-
sions by a threat which he posed
and by posing that he would try to
fight commuwmalism in Bangladesh.
On the whole, the situation is very
bad—of kourse, he denies it, but
there are reports that 164 persons
were sent out and a lot of them
were killed in Mymensingh, in
Meghalaya and other places, Are
these facts? If they are, what is
the Government going to do about
it, what can the Government say
about it? And, will he assure ug that
the world convention .will be honour-
ed and the political refugees will not
be turned back so as to be killed
by the Bangladesh Rifles and others?

SHRI MORARJI R. DESAI: Sir,
in spite of my saying that we have
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not pushed out anybody, the hon.
Member persists in saying. Are these
facts? That means. he does not want
to believe facts and he wants to be-
lieve in the rumours that are spread.
Well, I cannot help it. AT

SHRI HARSH DEO MALAVIYA:
You may not be vorrect. Others may
also have the right to kwow certain
facts with which you may not agree.
That freedom must be allowed.

SHRI MORARJI R, DESAI: I have
better avenues of getting information
than the hon. Member, He must
grant it. It is no use his claiming
anything. Of pourse, that is his
habit, but that does not matter. I
know him for many years. It is not
now that I kaow him. The question
isc.cotr-eix AW sm el ot

re A

SHRI HARSH DEO MALAVIYA:
Sir, why are you so personal?

SHRI MORARJI R. DESAI: I am
not personal at all.

SHRI HARSH DEO MALAVIYA:
Sir, you are very personal today as
towards Shri Kalyan Roy. Don’t be
so personal. It is not ‘'proper. It
does not behove you as a respected
politiciam. You should not be so per-
sonal, Sir. s:gschf-

SHRI MORARJI R. DESAI: 1 have
got to deal with you as I have got
to deal with the matter. Sir, the hon.
Member went on alleging that I sub-
mitteq to a threat and something was
extracted from me. That jg what he
said; and the record is here. It is
no use his denying it here. That is how
he tells the truth. Here he says that
Mr. Zija, the President of Bangladesh,
extracted a promise from me by
bringing i the Farakka issue. That
is what he said ang still he tries to
deny it. This is his veracity. Let
him understanq that I do not submit
to a threat of anybody the whole
world over. I am not going to do that
now. What is the meaning of sub-
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mitting to a threat? This country
will never submit to a threat from
anybody, if I have anything to do
with it. Amg there were no talks of
this kind. I had talks with Presi-
dent Zia in England and they were
very good talks. I talkeq with him
with a view to seeing that there was
no cause for the minority community
in ‘Bangladesh to feel aggrieved in
any way and he assured me about
it. There were no talks about
Farakks at all there. What ig the
use of talking like this? I do wot
know who are his informers. But
this is how he goes on drawing con-
clusions based on wrong facts. Now,
how can I to help him? I am very
much  interested—more interested
than him or anybody else—as the
Heaq of the Governmemt here to see
that the people are not harassed.

About the political refugees he
talked about, they are very few in
number and we have not forced them
out; we do not believe in forcing
them out. We have given refuge to
many people here. We believe that
it is our duty to do so, if necessary,
in the case of the people who are
harassed, or something like that. But
we cannot make that an excuse for
exodus: from Bangladesh. Does the
Member realise the implication of it?
Doeg he want 1,20,00,000 people from
Bangladesh to come here in India?
And how will he help them? What
is the use of raising this kind of scare
and complicating the problems for
nothing? T would like to appeal to
him—if any appeal has any effect on
him—not to complicate these matters
but help the Government in doimg the
right thing for these people and to
help them which I am doing. But
I cannot prevent him from going on
with his own political campaign, if
he wants to do so.

SHRIMATI MARGARET ALVA
(Karnataka): What about that let-
ter?

SHRI, MORARJI R. DESAI: T am
not going to tell you.



165 Calling Attention

= AT gaE @WEt o (SO%
q2W) : AHT, T AT AT A A
FAmEr fF fedt o g 3w ar fRt
gAX AW F FEEAT WAN § @A ]
FT F1E qarer Ga7 7Y grav | AT arfer-
T HR SEATRT, ST AT &7 TgEl
9T §, T qE qE ¥, 1947 § FTH

Swior gt o, 1 59 oy ag 99T
Gmgmrar &5 &1 weigers @W

gl T @ &, IT%T W4T M 7
Fifs gulwr 38 I & Fearw
g9 % Wi 93 gAr 41 ®WK
Afcaw AR1 F g7 T AT AN FT T
A FT FTA0U FIET AT 9% AR
ag IR warT 91 fw S aries gew-

HEIF AT 3G AW H @ A, SHT
T gRNY ATe W arfEET 4 9 wewd

T A qg & g4t arfFEd™, S
oI AT W §. g W HIAT
g%, 98 TO A=H! TG Wr AR IgF

THIOT T AW HT ST Y SIAT

geY | T qua A 9at g ¥ gw
T T § 5 o7 F SuegEe agi
g 8, 97 AT W ow-gerE W g,
IR S THL FEAT TEAT & | ITH
W F AT T FIS TF TG FT AHAT
grar & @ FE) I SIS AF G B |
a1 § gTH ¥ oA wgm e oe
araEt w1 aE @y gT T 1947 7AW
FHT FZATA FL F0 JqmHT F /g 9,
7g SR fosard ot Wi =gl
ReT-HEIF| TC THITT AT & AT IqH
fowiardy 39 gHlaasEl 9% @ 3,
afew 97 9101 UR &, v = § 3w gy
FT ATATI THIFTT F6AT AT | §7 HIST 77,
R@d gu RT AR 3 AT FT AT
Fair f6, oot 7 S| 5 owwal |
T @l §, SARY 7 arfas qeT-wersi
F1 Ay FEHAAT HT AT FHIAT T @I
oA S oagh ¥ e oW
¥ gar et #, =y ofesdt g
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&1 a1 fagTr @), agi W w1 990 T
g1 a8 ;g AT &7 AFA F RIS
ST T HIT ST AN T ZT 3 F7
#t FE wmm owE g g ?

ot gHo % § fg=l § s W
Fr Ffere w87 | Al 2R | TeEe
g IR

w M 9T sh‘a a”ﬁcg'
et & g aifey

= QHo FF : WA §IF T M
FqmaT, 9§ I3 TF Clagrfaw fagra
FT AT IJTE F, AGT X | IAFT I8 TH '
gfeeswior 8 1 3w gfeeswior ax ga a7,
S WIRT HTUAT HAT FOT | AT
A ¥ 91 ag a9 T § & fgdw wr
STATI AT | 98 7T HT AL | AfHT
T waaT ag 7Y 5 fom @i 7w
FT gzary frar &, g AFw SRl
F tewAa § A1T gHIG *E
e AT @i g am &% & fw
S aFe® g1 8, TEET e 8, 99
g9 &1 SERT qFEET FIG g, dfAw
FG 8 )

[0S TI0 SRR S
a8 A A AEAE waEy ¥ TATE
& o 7g fF dnamey ¥ F97T 0T &
T 2, WaT g1 @1 &, AT ITHT ART
¥ T@HT ZH NN A FE FH FET
TfE0 | A IAFT HeEEA] WHAT F
fip7 STt o7 fF ardy sfY g|TR gETT HET
Y ¥ FET & fr awaw § aver /W ¥
gfasez ¥ arg WMEACES ¥ AR ¥
STAY AT g€ ¥ | QY Fifew gH F
§ fr argdet &1 & WIEAREN &t
wwent F1 g Gt o aa ) gw faaar
FT FIAT TR, A gH H ) AP
39 FIH F1 T AT gHAg W eand
F @ ggan & % Er sa8 99 §&@T
& sraedl WAl § ggw Q) T8 2 W
g\ afz w5 GaT Y @1 3w 9w DA AT
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[ To 2¥]
TR T E g A W § F W@
3q feam & @ 7@ g | Tfeea
& gy q98 V% I @9 ¥ fag
w7 T T F T AW A qA
FAMC @ ¥ fag g ge it aa g

iSHRI E. R. KRISHNAN (Tamil
Nadu): Mr. Deputy Chairman, Sir,
1 would like to have categorical
answers from the hon. Minister for
a few pertinent questions 1 would
like to raise. I wamt to know the
exact number of refugees who have
been repatriated after the constitu-
tion of Bangla Desh into an indepen-
deat nation. I would also like to
know from the hon. Minister whether
during the period 1972—1977 their
number in India has gope up or has
gone dqoww. Before the liberation of
Bangla Desh we had an agreement
with Pakistan demarcating our bor-
der with East Pakistan and we had
also agreed to raise pillars all over
the border. 1f that agreement is im
force, how many such pillars have
been put on our bhorder so far, and
if that agreement has elapseq after
the liberation of Bangla Desh I want
to kmow whether the Government
have any proposal to negotiate afresh
with Bangla Desh on thig matter. I
have come tp know from the news-
paper reports that on our side of the
borders there is no patrolling at all
while ¢ the side of Bangla Desh
there is stringent patrolling. Conse-
quently any number of people could
be pushed into our area, but it
would be impossible for anyome to
go back to their homes from our
area. I would like to know from the
hon, Ministed {whether proper vigi-
lance would be exercised on our
borderg by strengthening our border
forces. I have come across wmews-
paper reports that after the emer-
gence of Military Rule in Pakistan
the influx of refugees from Bangla
Desh has increased. If this report is

tEnglish translation. The hon,
Member #ictually spoke in Tamil
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true, I would like to know what steps
the Govurnment propose to take
this matter.

SHRI 8. KUNDU: Most of the
questions which the hon, Member
raised have Heenm answered ‘earlier.
In spite of that, I would like to say
that, of course, there are pillars and
our borders are defined. As to how
many pillarg are there, it will be
very difficult to answer here, Then
the hon. Member said that we are
not vigilant oy our borders, I think
it is not correct. We are also equal-
ly vigilant on our borders. Then
perhaps he asked how many illegal
entrants have come i during these
yvears. As I sajd in my statement,
according to the statistics available
with us for 1976 the figure is 7,924
and for 1977 up to the end of Octo-
ber, it is 7,014.

5

SHRIMATI PURABI MUKHO-
PADHYAY (West Bengal): Mr. De-
puty Chairman, I would like to ask
a question.

MR. DEPUTY CHAIRMAN: You

have not given your name, How can
you?
SHRIMATI PURABI MUKHOPA-

DHYAY: Only one guestion. Bet-
ween Bangladesh amd India it is an
open border. It is not a question of
how many pillars are there, I en-
tirely agree with the Prime Minister
that we camaot accept under any
circumstances about one crore of
Hindus who are still living in Bangla-
desh. But may we not, by diploma-
tic relationship, put some pressure
o the leaders of Bangladesh so that
the minorities there can get equal
treatment as they are getting in
other places? The leaders are still
in jail. There are some cases which
are pending against ackmowlaedged
leaders of Bangladesh before the
court and also before the military
junta. And it is very likely that
they will be getting life sentemces.
b
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Ag we can raise many issues in
the International Court, can we wol
put some pressure on the Bangladesh
Government so that....

SHRI N. G. RANGA: There is no
question; of pressure.

SHRIMATI PURAB] MUKHOPA-
DHYAY: In diplomatic relations
there is question of pressure,

SHRI N. G. RANGA: How can
we do it?

SHRIMATI PURABI MUKHOPA-
DHYAY: By diplomatic relationship,
you should know, there is every
possibility of putting pressure so that
the Hindus are not forceq to go out.
We caanot accept them. There is no
two opinion about it. But pressure
may be put upon the Bangladesh
Government through our diplomatic

chanuels so that they give equal
treatment to the mingrities.
SHRI MORARJI R. DESAI: As I

said already, the President of Bang-
ladesh has assured me about it and
we are trying to do all that we can
in thig direction. I only request my
honourable friends to help me in doing
it and not to aggravate the problem
by (Interruptions)

SHRIMATI PURABI MUKHOPA-
DHYAY: We are not doimg.

SHRI MORARJI R. DESAI: I am
not saying you are doing. Any at-
tempt of this kind aggravates the
problem unnecessarily. That is all T
say.

s

MOTION FOR ELECTION TO THE
COUNCIL OF INSTITUTES OF
TECHNOLOGY

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): Sir, I beg to move:—

“That i pursuance of the pro-
vision contained in clause (k) of
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sub-section (2) of section 31 of the
Institutes of Technology Act, 1961
(59 of 1961), this House do proceed
to elect, in such manner as the
Chairman may direct, one member
from among the members of the
House to be a member of the Coun-
cil established under sub-section
(1) of section 31 of the saig Act.”

The question was put

and the
motion was adopted.

REFERENCE TO RELIEF FROM

INTERNATIONAL ORGANISA-

TIONS FOR VICTIMS OF CYCLONE
IN ANDHRA PRADESH

SHRI N. G. RANGA (Andhra Pra-
desh): Sir, honourable Members and
you are aware of the intensification
of the tragedy that has overtaken the
coastal areas of Amdhra. Yesterday
we heard that about a thousang peo-
ple were killeg by the hurricane.
Today it is more than 15000, We do
not know the fu]l picture. We would
like the honourable Ministeyr concern-
ed aud also the Prime Migister if
possible, to try to hasten and go over
that area, get in touch with the local
Government and the Chief Minister,
and make a report about it here. In
addition to that we would like the
Government to alret all those inter-
national organisations which are in-
terested i, providing relief and re-
habilitation in every possible way so
that we would be able to get the
maximum possible assistance from
outside, because I am convinced that
in spite of their good wishes, what
the Government of India amd the
State Government can possibly spare
in order to help our people would
not be enough, and we need support
from the rest of the world also.



